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Report regarding the verification of the plant reported as M-

Sand plant 

 

Hon’ble NGT vide its order dated 30.7.2024 in O.A. 55 of 2024 (CZ) in the 

matter of None Lal Vishwakarma Vs Parihar Stone Crusher & Ors. Stated 

under Para 2 as:  
 

Para 2. Learned counsel for the MPPCB has further raised second issue that 

project proponent has started and installed M sand plant without the 

prior permission from the court in violation of condition of the CTO. In 

reply thereof learned counsel for the project proponent has submitted 

that it is not M sand plant. For determination of this issue as to 

whether it is M sand plant or not, we refer the matter to the CPCB, 

Director, CPCB, Integrated Office, Bhopal with the direction to depute 

one official/ scientist of this field having sufficient knowledge to 

examine the matter and to report. Necessary expenditure will be 

borne by the project proponent. The report may be filed within 10 

days.  

 

Copy of the order dt. 30.7.2024 is enclosed as Annexure-I. 

 

In compliance of the order, Sh Sunil Kumar Meena, Scientist-E was 

nominated on 1st August 2024 by Regional Director, Central Pollution Control 

Board, Regional Directorate, Bhopal to examine the matter & report.  

 

In compliance of the same, a field visit was made by the officer on 8th August 

2024 to the M/s Parihar Stone Crusher situated at Rajnagar, Chhatarpur, 

Madhya Pradesh. The geo-graphical location is (Latitude: 24.760476, 

Longitude: 79.952987). The plant occupier Sh Avdhesh Pratap Singh Parihar 

and his son Sh Anirudh Pratap Singh Parihar were present during the visit. 

On the day of visit the crusher was found not in operation. The Consent to 

Operate (CTO) issued by the MPPCB under Water (P &CP) Act, 1974 and Air 

(P&CP) Act, 1981 was valid till 31.03.2027. The consented capacity for the 
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stone gitty was 46400 Cubic Meter/year. The crusher falls under the small 

category as per the CTO. 

Inspecting officer, inspected the crusher w.r.t. installed unit operations and 

type of machineries. Following is the schematic diagram of the unit operations 

established in the crusher: 

 

The details of the unit operation of stone crusher & extended units are as 

tabulated below: 

Unit operations observed in existing plant 

Stone crushers Extended unit  

Jaw crusher Roller crusher 

Cone crusher Vibratory screen 

Vibratory screen Screw conveyor 
 

The extended unit operation is used to crush the 6mm & 10mm coarse 

aggregates in more small size to fulfill the market demand. As informed by 

Project Proponent, this unit operation is only carried out based on the buyers 

demand of finer aggregates in place of 6mm or 10mm. No permission was 

obtained by the PP from the MPPCB for this extended unit operation. This is 

a violation of the Consent to Operate (CTO) condition.  
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1.0 Unit operations of a M-sand plant:  

Definition of M-sand: The manufactured sand (M-sand) is fine aggregate (150 

microns to 4.75mm size) produced by crushing hard 

rock by using crushing, shaping, screening and 

classifying methods. Such manufactured sand 

obtained must confer the Indian Standards (IS) code 

and should be suitable for construction activity. Fine 

particles of less than 150 Microns size shall not be 

present in excess quantity than the percentage 

specified in the IS code. Stone dust obtained on 

conventional crushing units shall not be treated as 

Manufactured sand as it is detrimental for use in 

construction.  

Prescribed IS code  :     

• IS 383:2016   – for concrete 

• IS 1542:1992 – for plastering 

• IS 2116:1980 – for masonry 

• IS 456 :2000 – for wash water   
 

Unit operation require for M-sand manufacturing other than the stone 

crushers unit operation:  

i. Vertical Shaft Impactor (VSI)  :   for providing cubical shaping & 

                                                   reduce size below 4.75mm 

ii. Vibratory Screen    :   for classifying the crushed material 

iii. Hydro-cyclone    :   to wash the M-sand and remove the  

                                           silt particles (<75 microns) 
 

These unit operations are required to produce the M-sand as per the 

prescribed IS code. VSI reduce the size of feeder aggregates into below 4.75 

mm and also provide cubical shape as observed in natural sand. The hydro-

cyclone removes the impurities viz. organic & silt, by continuous and 

pressurized water washing of the screened material. Continuous recycling of 

the water is practiced and the wastewater is being collected in settling tank 

and supernatant of the water is again used in the hydro cyclone.  

Public Works Department, Madhya Pradesh Govt vide its order dated 

30.10.2017 also specified the requirement of Vertical Shaft Impactor along 
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with the cubical with grounded edges & gradation as per IS 383:2016. Copy 

of the letter dated 30.10.2017 is enclosed as Annexure-II. 

 

2.0 Pictorial comparison of the M-sand plant to the unit operation 

provided by the occupier 
 

Required unit operation for M-sand 

plant 

Extended Unit operation M/s 

Parihar Stone Crusher 

  
Vertical Shaft Impactor – for cubical 

shape & reducing size 

Roller crusher – does not provide 

cubical shape. Result in elongated 
& fluky crushed particle – Does 

not qualify the IS code. 

  

Vibratory screen – to screen the 
different size crushed material 

Vibratory screen found as per the 
requirement 
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Hydro cyclone for washing and 
removing impurities viz. organic, silt 
etc. 

Screw conveyor for washing. No 
arrangement for the continuous 
washing and recycling of the 

wastewater. Such washing results 
in higher values of silt in final 
product. No settling tank for water 

recycling was observed. 

 

3.0 Analysis report 

A sample was collected on 8.8.2024 from the heap of the final product of the 

tertiary unit operation to analyses for required parameters. The sample was 

analyzed by NABL accredited laboratory i.e. Venus Testing & Research 

Laboratory, Bhopal for particle size distribution, % silt content & specific 

gravity. The particle size distribution was as tabulated below: 

Parameters 

grading IS Sieve 

Test Value 

% passing 

Required as  

IS – 383:2016 

10mm 100 100 

4.75mm 77 90-100 

2.36 mm 59 60-95 

1.18 mm 42 30-70 

600 microns 32 15-34 

300 microns 23 5-20 

150 microns 14 0-10 

 

The analysis report revealed that 23% of the sample retained on the 4.75mm 

sieve and 14% of the sample passed the 150-micron sieve. This suggest that 

only 63% of the sample was lying in the range of sand size i.e. 4.75mm to 150 

micron. Secondly, the silt % was also observed on higher side 12% (w/w). The 

sample is not as per the prescribed IS 383:2016 code. Copy of the analysis 

report is enclosed as Annexure-III. 
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Also, physical appearance of the crushed material showed that the particle 

was coarser and elongated, whereas the M-sand particle should to be cubical 

in shape. 

It can be concluded that the product is not a M-sand.  

 

4.0 Conclusion 

The project proponent (PP) does not have the required unit operations for M-

sand i.e. VSI & hydro cyclone and as the analysis report also revealed that 

23% are the coarser particle (>4.75mm) and silt content is also 12%. 

Considering this, it is concluded that the plant is not a M-SAND plant.   

However, the extension of the unit operations for crushing the 6mm & 10mm 

coarse aggregate into fine aggregate is established in violation of the condition 

no. 05 of CTO valid upto 31/03/2027 i.e.   

“5. Any change in production capacity, process, raw material used etc. and for 

any enhancement of the above prior permission of the Board shall be 

obtained. All authorized discharges shall be consistent with terms and 

conditions of this consent. Facility expansions, production increases or 

process modifications which result new or increased discharges of 

pollutants must be reported by submission of a fresh consent application 

for prior permission of the Board.” 

 

     In this regard, PP shall obtain permission from MPPCB accordingly.  

 

      Copy of the CTO is enclosed as Annexure-IV. 

 

 

 

(Sunil Kumar Meena) 
Scientist-E 

CPCB, Bhopal 
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OA No. 55/2024(CZ)                  None Lal Vishwakarma Vs. Parihar Stone Crusher & Ors. 

 
 

 
Item No. 08  
 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
CENTRAL ZONE BENCH, BHOPAL 

(Through Video Conferencing) 
 

Original Application No. 55/2024(CZ) 
(I.A.No.67/2024) 

 

 

 

 
 

 

 

 
 

 

 

 

 
 

 

 

 

None Lal Vishwakarma             Applicant(s) 
 

Vs. 
 

Parihar Stone Crusher & Ors.            Respondent(s) 
 

 

 

 

Date of Hearing: 30.07.2024 
 
 
 
 

 

CORAM:  HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
      HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER 
 

 
     

 

For Applicant(s): None 
  

For Respondent(s) : Mr. Om Shankar Shrivastava, Adv.  
Mr. Dharamvir Sharma, Adv. 
Mr. Mehul Bhardwaj, Adv. 

Ms. Parul Bhadoria, Adv. 
 

ORDER 

 
1. Learned counsel for the State PCB has raised one legal issue, with the fact 

that State PCB after providing an opportunity of hearing and show-cause 

notice and its reply passed order of the closure of the unit under Section 

31(a) of Air (Prevention and Control of Pollution) Act, 1981, against which 

the remedy is to file an appeal. 

2. Learned counsel for the MPPCB has further raised second issue that 

project proponent has started and installed M sand plant without the 

prior permission from the court in violation of condition of the CTO. In 

reply thereof learned counsel for the project proponent has submitted that 

it is not M sand plant. For determination of this issue as to whether it is           

M sand plant or not, we refer the matter to the CPCB, Director, CPCB, 

Integrated Office, Bhopal with the direction to depute one official/ 

scientist of this field having sufficient knowledge to examine the matter 

ANNEXURE_I
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OA No. 55/2024(CZ)                  None Lal Vishwakarma Vs. Parihar Stone Crusher & Ors. 

 
 

and to report. Necessary expenditure will be borne by the project 

proponent. The report may be filed within 10 days. 

3. Reply on behalf of respondent no. 1 and objection to the joint committee 

report have been filed today. The documents be kept on record with copy 

to the opposite parties. 

 

List it on 23rd August, 2024. 

 

 

 

 

 Sheo Kumar Singh, JM 
 

 
 
 

 

Dr. Afroz Ahmad, EM 

 
30th July, 2024 
O.A No. 55/2024(CZ) 

PN 
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